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MADHYA PRADESH ACT
No. 17 or 2010.

THE MADHYA PRADESH VIDHAN SABHA SADASYA VETAN. BHATTA TATHA
PENSION (SANSHODHAN) ADHINIYAM, 2010.

{Received the assent of the Governor on the 23rd April 2010; assent first published in the *“Madhya Pradesh Gazette
{Extra-ordinary)’, dated the 27th April, 2010].

An Act Further o amend the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha
Pension Adhinivam. 1972.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-first Year of the Republic of India
as follows:—

1. This Act may be called the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha  Short title.

‘Pension (Sanshodhan) Adhintyam, 2010.

2. In Section 3 of the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Pension  Amcndment of
Adhiniyam, {972 (No. 7 of 1973) (hereinafter referred to as the Principal Act), for the words “nine  Section 3.
thousand rupees”. the words “ten thousand rupees” shall be substituted.
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smendmeat of 3 Section 4 of the Principal Act, for the words “twelve thousand rupees”, the words “sixteen.
Nection 4. thousand rupees”™ shall be substituted.

Apendment of 4. In Section'4-A of the Principal Act, for the words “seven thousand rupees”, the words “ten
Section 4-A. ‘thousand rupees” shall be substituted. '
Arendmont of 5. In Section 4B of the Principal Act, for the words “two thousand rupees”, the words “four

oo 4B, thousand rupees” shall be substituted.

Substitution of 6. For Section 4-C of the Principal Act, the following section shall be substituted, namely —
Section 3~
Orderly “4-C. There shali be paid 1o every member orderly ailowance at the rate of five thousand
allowance.

rupees per mensem.”

Substitution ef 7. For Section 5 of the Principal Act, the following section shall be substituted, namely 1~
Section 5.

Bus Travelling “5. There shall be paid to every member Bus Travelling Allowance at the rate of two hundied
Allowance. : fifty rupees per mensem.”. '
Ammndment 3 dn subesection (1) of Section 6-A of the Principal’ Act—

Seetion 6-A.

i

rupees’, the words “seven thousand

s ST S TR E e T T
E SO T FH IR FEY 1

rupees” shal! be substituted.

(i) the first proviso, for the words “twao hundred rupees”, the words “rhree hundred

rupees” shall be substituted.

Amendment of 9. In Section-6-B of the Principal Act, for the words “three thousand Tupess”, the words
Section 6-B. “five thousand rupees” shall be substituted.
a drieny o Wy In Sgetion-0-O0 of the Principal Act, for the words “three thousand rupees’, the words

Nection 6-L “five thousand rupees” shall be substituiad.
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MADHYA PRADESH ACT
No.15 or 2011.

THE MADHYA PRADESH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA PENSION
(SANSHODHAN) ADHINIYAM, 2011.

[ Received the assent of the Governor on the 23rd April, 2011; assent first published in the "Madhya Pradesh Gazette (Extra-
ordinary)", dated the 27th April,2011.)

An Act further to amend the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta
Tatha Pension Adhiniyam, 1972.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-second year of the Republic
of India as follows:—

Short title and 1. (1) This Act may be called the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta
commencement: - oha Pension (Sanshodan) Adhiniyam, 2011.

(2) It shall be deemed to have come into force from the 27th April, 2010.

Substitution of 2. For Section 5 of the Madhya Pradesh Vidhan Sabha Sadasya Vetan. Bhatta Tatha Pension
Section 3. Adhiniyam, 1972 (No. 7 of 1973). the following Section shall be substituted, namely :(—

Bus Travelling "5. There shall be paid to every member and every person entitled to pension under
Allowance. section 6-A Bus Travelling Allowance at the rate of five hundred rupees per
mensem.".
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THE MADHYA PRADESH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA
PENSION (SANSHODHAN) ADHINIYAM, 2012
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MADHYA PRADESH ACT
No. 23 oF 2012

THE MADHYA PRADESH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA
PENSION (SANSHODHAN) ADHINIYAM, 2012

[Received the assent of the Governer on the 3rd may, 2012 assent first published in the “Madhya Pradesh Gazette
(Extra-ordinary)”, dated the 5th May, 2012.]

An Act further to amend the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha
Pension Adhiniyam, 1972.

Be it enacted by the Médhya Pradesh Legislature in the sixty-third year of the Republié of
India as follow:—

1. This Act may be called the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Short title.
Pension (Sanshodhan) Adhiniyam, 2012.

2. In section 4 of the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Pension Am?“d‘::em of
Adhiniyam, 1972 (No. 7 of 1973) (hereinafter referred to as the principal Act), for the words section 4.
“Sixteen thousand’’, the words “twenty five thousand’’ shall be substituted.

3. In section 4-B of the prinicipal Act, for the words “four thousand’, the words “ten Amendment of
thousand’” shall be substituted. section 4-B.

4. In section 4-C of the Principal Act, for the words “five thousand”’, the words “ten Amendment of
thousand’” shall be substituted. section 4-C.
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Amendment of
section 5.

Amendment of
‘section 5-B

Amendment of
section 6-A.

Amendment of
section 6-B.

Amendment of
section 6-C.

5. In section 5 of the Principal Act, for the words “five hundred’’, the words “one thousand’
shall be substituted.

6. In section 5-B of the Principal Act, after sub-section (2), the following new sub-section
shall be inserted, namely:—

“(3) Without prejudice to the provisions of this Act, where a member travels by air
within the State of Madhya Pradesh from one place to another, he shall be

entitled to reimbursement of the air fare of such journey:

Provided that the total number of such journeys under this sub-section shall not be more
than thirty four per year.”.

7. In section 6-A of the principal Act, in sub-section (1),—

(1) in the opening paragraph, for the words “seven thousand’’, the words *‘fifteen
thousand’’ shall be substituted;

(ii) in the first proviso, for the words “three hundred’’, the words “five hundred”’
shall be substituted.

8. In section 6-B of the principal Act, for the words “five thousand’’, the words “ten
thousand’’ shall be substituted.

9. In section 6-C of the principal Act, for the words “five thousand’’, the words “ten
thousand™’ shall be substituted.
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MADHYA PRADESH ACT
No. 8 or 2013

THE MADHYA PRADESH VIDHAN SABHA SADASYA VETAN, BHATTA TATHA
PENSION (DWITIYA SANSHODHAN) ADHINIYAM, 2012

[Received the assent of the Governor on the 8" January, 2013; assent first published in the “Madhya Pradesh Gazette
(Extra-ordinary)”, dated the 10% January, 2013.]

An Act further to amend the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta
Tatha Pension Adhiniyam, 1972,

Be it enacted by the Madhya Pradesh Legislature in the sixty-third year of the Republic of
India as follows :—

1. (1) This Act may be called the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha
Pension (Dwitiya Sanshodhan) Adhiniyam, 2012.

(2) It shall come into force from the date of its publication in the official Gazette.

2. In Section 6-A of the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha
Pension Adhiniyam, 1972 (No. 7 of 1973), for sub-section (1), the following sub-section shall be
substituted, namely :—

“) With effect from the commencement of the Madhya Pradesh Vidhan Sabha
Sadasya Vetan, Bhatta Tatha Pension (Dwitiya Sanshodhan) Adhiniyam, 2012,
there shall be paid a pension of fifteen thousand rupees per mensem to every
person who has served for any period as a member of the Madhya Pradesh
Legislative Assembly :

Provided that where a person has served as a member of the Madhya Pradesh
Legislative Assembly for a period exceeding five years, there shall be paid
to him an additional pension of five hundred rupees per mensem for every
year in excess of five years, and the period of six months or more of the
last year of the term of any member shall be deemed whole year for the
purpose of earning additional pension.”

Fredseh, e RO A1 AR I, WS B IS R gRunad, e § gE a9 i —2013.



